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 PAPERS  UNDER  TARIFF  COMMISSION
 AcT,  ETC.

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  ]  beg  to  lay  on  the
 Table:  —

 (l)  A  copy  each  of  the  follow-
 ing  papers  under  sub-section  (2)
 of  section  6  of  the  Tariff  Com-
 mission  Act,  95l:—

 (i)  Statement  showing  the
 reasons  for  delay  in  finalising
 the  Supplementary  Report
 (1965)  of  the  Tariff  Commis-
 sion  on  the  continuance  of
 protection  to  the  Dyestuff
 Industry  and  action  taken
 thereon  by  Government.
 [Placed  in  Library.  See  No.
 7  1  1/861.

 Letter  No.
 dateq  the  2nd  August,
 from  the  Secretary,  Tariff
 Commission,  Bombay  to  the
 Secretary,  Ministry  of  Com-
 merce,  Government  of  India,
 New  Delhi.  [Placed  in  Library.
 See  No.  LT-72/66].

 (2)  A  copy  cach  of  the  follow-
 ing  Notifications  under  sub-section
 (3)  of  section  7  of  the  Export
 (Quality  Control  ang  Inspection)

 Act,  963:—
 (i)  The  Export  of  Inorganic  Pig-

 ments  (Inspection)  Rules,
 1966,  published  in  Notifica-
 tion  No.  S.O.  2674  in  Gazette
 of  India  dated  the  lst  Sep-
 tember,  +1966,  [Placed  in  Lib-
 rary,  See  No.  LT-73/66].
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 (ii)

 The  Export  of  Coir  Yarn
 (Inspection)  Rules,  1966,  pub-
 lished  in  Notification  No.  S.O.
 2843  in  Gazette  of  India  dated
 the  23rd  September,  1966.
 [Placed  in  Library.  See  No.
 LT-74/66].
 The  Export  of  Cashew  Ker-
 nels  (Quality  Control  and
 Inspection)  Amendment  Rules,
 +1966,  published  in  Notifica-
 tion  No.  S.O.  2846  in  Gazette

 ii)

 (iii)
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 of  India  dated  the  26th  Sep-
 tember,  1966.  [Placed  in  Lib-
 rary,  See  No.  LT-75/66).

 (3)  A  copy  of  Government
 Resolution  No.  2(9)/66  containing the  decision  of  the  Government  on
 the  recommendations  made  in  Part
 I  of  the  Report  of  the  Study  Team
 appointed  to  examine  the  work-
 ing  of  the  Textile  Commissioner’s
 Organisation.  [Placed  in  Library.
 See  No.  LT-76/66].

 ORDINANCES  UNDER  ARTICLE  123 (2)  (a)
 OF  THE  CONSTITUTION

 The  Minister  of  Parliamentary
 Affairs  and  Communications  (Shri
 Satya  Narayan  Sinha):  I  beg  to  ‘ay
 on  the  ‘Table  a  copy  each  of  the  fol-
 lowing  ‘Ordinances,  under  provisions
 of  article  23°(2)(a)  of  the  Constitu-
 tion:

 (i)  The  Metal  Corporation  of
 India  (Acquisition  of  Under-
 taking)  Ordinance,  966  (No.
 0  of  966)  promulgateg  by
 the  President  on  the  l3th
 September,  1966.  [Placed  in
 Library.  See  No.  LT-72l7/
 66].
 The  Companies  (Amendment)
 Ordinance,  966  (No..ll  of
 3966)  promulgated  by  the
 President  on  the  2lst  Septem-
 ber,  1966.  [Placeg  in  Library.
 See  No.  LT-78/66].

 (ii)

 Report  OF  THE  FoopGrRAIns  Po.uicy
 COMMITTEE  ETc.

 The  Minister  of  Food,  Agriculture,
 Community  Development  and  Coope-
 ration  (Shri  C.  Subramaniam):  I  beg
 to  lay  on  the  Table—

 (l)  A  copy  of  the  Report  of  the
 Foodgrains  Policy  Committee,
 1966.  [Placed  in  Library.

 See  No.  LT-79/66].
 (2)  A  copy  of  the  Review  of  the

 Scarcity  and  Food  Situation.
 [Placed  in  Library.  See  No.
 LT-720/66).


